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The applicant is aggrieved.by the fact that he
has not been given House Rent Allowance (HRA for short)
for the period from 30.3.87 to 28.12.87 when he uas
working as Postmaster, Aluaye.
2 The facts leading to tﬁis application may be noticed.
2.1 The applicant uaé appointed as Postmaster, Aluaye
Head Post Office u.e.F; 30.3.87. It is admitted that he
is entitled to be proQided with rent free quarﬁers. He
contends that such quarters should be provided in the
premises of the'Aiuaya Head Post Office itself or at'any\

rate,very near to that office.
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2.2 When he reported'fur duty there, the Senior
Superintendent of Ppst Offices, Aluaye Division
(Respongent—S) infor%ed him by a letter dated 2.4.87
that a Type III Quartef at Kalanipadi,hear Choondy
a different Station, more than about four kilo metres

was allotted to him, but
from the office/x®xat it was not convenient to him. He
also- states that his prédecessors were paid HRA in
.lieu af rent free QUarters.
2.3 The applicant s main contention is that apart
from the distance'uhich was prohibitive and defeats the
objective of proﬁiding thg rent f ree aﬁcommodation'
$0 as-tcﬁ:;sily‘accessible, he had split hours of duty
i.e., from 7.dD'AM to 11.00 AM and from 3.00 PN to
. . the '» |
6.00 PM;Inémmg'intervaln>between the tuo spells of
work, it uas aifficult for him to go home;' He also
had difficulties in having hiSEFOOd - ABYNE. as it is
claimed that thefe‘uare no good ! hotels . at Kolaﬁipadi.
Besiqes, this involﬁéd additiawal expenditure on transport.
constraints

2.4 Though'theselﬁaets were not -appreciatedby the
local authorities, the qutmaster General who visited
the place was,apparently,satisfied with the grievance

of theé applicant and he directed that the quarter allotted
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to the applicant be withdraun. Accordingly, that allot-

ment was withdrawn and he was given HRA from 29.,12.87.

2.5 The applicant has since retired., His claim is for
HRA for the period from 30.3.87 to 28.12.87 when he did
not occupy the quarter allotted to him and claims to hawe

stayed with a friend at Aluaye,

3. ‘The respondents have denied that he is eligible

_te HRA for tﬁe above period because during tﬁat-period a
quarter was allotted to him. 90 long as the quarter
-remaiped allotted to an official, that official is noﬁ‘
entitled to any HRA. Besides, it is also stated in the
counter affidavit that confidential inqair&es made at
Algaye showed that the applicant was not staying in Alwaye,
He had merely furnished the résidantial address of a
relative with whom he used tovstay accasicnally, His

real diff&cﬁlty was that his wife was working elsewhere
gnd as a matter of fact, he was staying with his wife all
along. 1In support of this, he cites Supplementary Rule=312
which provides that the incu@bent of a post to which a
quarter has been allotted under Rule 311 shall be consi=-

- dered to be in occcupation of the residence during the
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period of his incumbency, unless the allotment is ch%gged
. . s

or is suspended under these rules,

4, I hgve heard the counsel and perused the records
carefully. The question is whether the applicant was
justified in declining the of%er made to him of a qdarter
at Kolaﬁipadi stated to be four Kilometres away from his
office. Pfima faice, the applicant had vaiid grounds for
not accepting that quarter ét‘that distance'when accor=-
ding to ﬁim, he is entitlag to belprovideﬂ with rent

free quarter in the premises of the Head Post Office
itself. The respdndents have.not specifically denied
that tbe quarter is to bé provided in the premises of

the Post Office itself. They have only stated that the
officé was not provided uiﬁh residential accommodation
for the Postmaster who is eligible for rent free accom-
modation and that the allotment made at Kolanipadi was

6? a quarter to be treated as attached to this post.

5. 1 am of the view that if a quarter is attached to

a post, it is for a specific public purpose. The allot-

ment might have been necessitated because:
(i) the officer should be available on call

(ii) constant attention is needed for maintenance
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(iii) the office renders public service which
cannot be allowed to fail; and
(iv) fhe safety of the equipment and other valuables
requires presence near the office etc.
Therefore, it is meaningless to provide a quarter adﬁi-
 tedly four kilometres away from the office and state
this kx quarter is attached to the Postmaster, Aluaye,
and is to be freated as rent free accommodation given
to him for this purpose. Apart from the fact that the
distance at which the qu;rter was giéan moqld have
defeated the very pmrgqsefigp which it was giten, the
applicant had also some personal‘difficultiés which
pannot be ovarlookéd. For obvious reasons, hé cou;d not
bfing_his wife along as she was employed elsg;here.
He had tovstay alope and if as hs states, the quarter
was provided inva yillage where there was not even a
good hotel, he uas uell.uithin his rights to decline

the offer of the quarter,

6. It has to be admitted that if the Alwaye Post Office
could be managed from a distance of 4 kms., the appli-

cant could as well manage it by staying elsewhere in

Aluaye Towun. The respondent's contention that confi=-
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dential inquiries showed that he was not staying in
Rlwaye cannot be relied upon for such inquirigs were

made behind his back,

7. ~ That apart, in the circumstances mentioned above,
the applicant could very'well have lived elseuhere)even
it be with his wife at a separate place, so long as he

discharged his duties properly,

8. In any case, the Postmaster General (Respondent-z)
has, by his actionmn, fully endorsed)by implicatien, the
stand taken by the applicant. For, on his orders the
alloﬁment was withdraun and théreafter'the applicant

became eligible for HRA from 29,12.87.

9, In the circumstances, I am satisfied that though

an allotment was made it should have been withdrawn on

the reprasentatioa made by thé’applicant. The HRA cannot
be denigd on the mere ground thét as he was allotted a
quarter which he did not qccupy, he is‘not entitled to
that allowance. His non occupation»is for good and

valid reasons and Respondent=3 should have uithdraunl

ﬁhe allotment ofder even earlier,
(l/ 18, In the circumstances, this application is allowed
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and respondent-3 is directed to pay HRA to the appli-
cant for the period from 30.3.87 to 28.12.87 within a
period of two months from the date of receipt of a

Al

copy of this order,

11, There will be ne order as to cests,.

L=
(N.V. Krishnan)

Administrative Member
9.,2.1990.



